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OFFICE REPORT ORDERS. 
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i-. ..ki1 Kurshi foi:' the iesponvo 

the 	sonente seeks tune o.t jl 
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5 • 2. 	
The respondents seekf some more time to 

15 
	 filed reply. Time is granted. Call on 

/ 

24.2.2993. 

(R .C.E3HATT) 	 (N.V.ERISHNAN) 

	

MEMBER (J) 	 VICE CHAIRMAN 
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Learned advocate for the parties are present. 

No reply is 	On reCordp 'hough, 

the learned advocate for the respondents,reply 

was filed. Learned advocate for the respondent4 

to verify in the office and if.not found to 

supply the true copy of the same. Call on 

11.3.93. 	 . 

- 	 I 

(V .RADHA1RISHNAN) 	 (R .0 .3HATT) 

ADMN .MEMBER 	 JUDICIAL MEMi3ER 
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../36/91 	ill 	O.A./290/88 

DATE I OFFICE REPORT I 
	

ORDERS. 

11-3-I 
Mr.P.H.pahtak, advocate for the app1ica 

Mr..ki1 Kurshj,advocate for the respondents 

Amjtted. List for final hearing on 

12-4-1993. 

(V. 

Admn. Member 	 Vice Chairman 

*ss 



ORDEW.S, 

Mr.P .H.Pathak, 
the applicant present. 

learli9d advocate for 

Mr.J.J.Yagnik who was rerese 
all the lB petitioners had retired beclore the dat 
fixed for final hearing. This requires giving of 

intimation to all the applicants Lof the date 
fixed for final hearing. However, the applicant 

no.1 alone was given intimation but th,t iritirnati 
reached him two days after the matterfixed for 

final hearing. The name of Mr.J.J.Yagnik was not 

shown on the board on that day. Taking all these 

factors into consideration the order dated 

13.6.1991, dismissing 3.A./290/88, is set aside 

on review and the said J.A. is restored to file. 

The Reviej Application no.36/91, accordingly 
stands disposed of. ilio order as to costs. 

O.A.No. 90l6 may now be fixed 
for filing rejoinder. Call on 26.4.1993. 

7c 
C J.adhakrjshnan ) 	 ( N.B.ateI 

Member (A) 	 Vice hairman 

AlT 




